SLP(C) No. 3404 OF 2004

| TEM No. 57 Court No. 1 SECTI ON | VB
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.3404/2004

(From the judgenent and order dated 06/09/2002 in RSA 901/96

of The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

PUNJAB &HARYANA H GH COURT AT CHANDI GARH Petitioner (s)
VERSUS

MEGH RAJ GARG & ANR Respondent (s)

( Wth Appln(s). for c/delay in filing SLP )

Date : 26/04/2004 This Petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE S.B. S| NHA
HON BLE MR JUSTICE S.H. KAPADI A

For Petitioner (s)M. Rajeev Sharma, Adv.
M. Pawan, Adv.

For Respondent (s)M. Sanjeev K Pabbi, Adv.
M. S. K Sabbarwal, Adv.

M. Jatinder K Bhatia, Adv.
(for State of Punjab)

UPON hearing counsel the Court made the follow ng
ORDER

As prayed, four weeks’ tinme is granted for filing counter affidavit. Rejoinder be filed in an
ot her four weeks. List after expiry of eight weeks.

(D. P. WALIA) (JANKI BHATI A)
COURT MASTER COURT MASTER



